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O R D E R 
 

14.08.2019  In spite of service of notices, 1st Respondent – Tomato Trading 

LLP (‘Operational Creditor’) and the Interim Resolution Professional representing 

2nd Respondent, have not appeared. However, to give another opportunity, we 

allow the Appellant to serve a copy of this order on 1st Respondent- Tomato 

Trading LLP (‘Operational Creditor’) and Interim Resolution Professional of Smart 

Login Solutions Pvt. Ltd. 

 Post the case ‘for Orders’ on 26th August, 2019. The appeal may be 

disposed of on the next date.  
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